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and (b ). The matter falls essentially 
in the State sphere. According to the 
information made available by Delhi 
Administration, the management is 
reported to have suspended 18 work
men belonging to the States
man Employees Union for alleg
ed misconduct violent behaviour 
etc. Of these 18,3 are re
ported 10 hj^e sett lea their accounts 
in full --nd linnl settlom^n: of their 
claim with the management. Appio- 
val applications fued by the rmnage- 
ment in respect cf Another 2 wiiUrcen 
who were disfli’sse.i from service were 
pending N»fore the Additional Indus
trial Tribunal Delhi. Another emplo
yee whose services were terminated 
because of continued ill-health is re
ported to have received compensation 
as per the provisions of the Industrial 
Disputes Act. Enquiry proceedings ;n 
respect of the reminm^ 12 workmen 
were in p*ogress r.nd the workmen 
concerned were being paid, it is re
ported. susne'ii^n allowance rs per the 
orders cf Delhi High Court.

Scheme of Kerala Government for 
Student Population

615. SHRI C  K. CHANtJRAPPAN: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether the Health Minister of 
Kerala, while speaking in the Confe
rence of Health Ministers, spoke about 
the schemes of Kerala Government to 
minimise the entire population of Ke
rala between the age group of 0-5 and 
also to check up and provide treat
ment to the entire student popula
tion in that state;

(b) if so, the outlines of the scheme;

(c) whether he sought Central assis- 
tance, if so, the decision thereon; and

(d) whether the Central Govern
ment propose to put forward such 
scheme for other States?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE: (SHRl RAJ
NARAIN): ia) \es.

(b) The State proposes to cover the 
entire population under the age of 5 
years with immunisation aguinst small
pox, tuberculosis, dyphtheria, tetanus 
and whooping cough within a period 
of 3 years. The State also proposes to 
take up Scnool Health Programme to 
cover 55 lakh children of ever )?,000 
schools in a phase’d manner*

(c) The total cost for immunisations 
is estimated to be Rs. P3 l£ths. The 
total cost for the School Health Pro
gramme is estimated at Rs. 55 lakh* 
The details cf the schemes have keen 
received recently and are under exa
mination.

(d) The Ministry of Health tc Fami
ly Welfare has already sponsored 
Immunization against small pox and 
eradicated Ihe disease. The Govern
ment continue to sponsor immuniza
tion against small-pcx. Immurrzfction 
against i'jlKJrculosis. is also sponsored 
through the National Tubtrculo?is Con
trol Programme in all the S*:ites. 
Limited immunization against diph
theria. whooping cough and tetanus 
also sponsored by the Central Govern
ment in *11 States and Un:on Terri
tories.
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BeiniUtlng dismissed employees of 
P A T  Department

. 617. SHRI F. H. MOHS1K: Will the 
Minister of COMMUNICATIONS be 
pleased to strlo.-

(a) whether the dismissed employees 
of the Post and Telegraph Depart
ment during the past strikes have been 
reinstated;

(b) if so, how many have been re
instated and how many remain to be 
reinstated;

(c) whether the period between the 
dismissal and reinstatement could be 
considered as on duty and the j-e- 
muneration would be paid to then| 
for the period and the estimated ex-

. penditure on that account; and

(d) whether after reinstatement i f  
such dismissed employees, any retren. 
chment of the existing staff would 
take place, if not how will they be 
accommodated?

THE MINISTER OF COMMUNICA
TIONS (SHRI GEORGE FERNAN
DES): (a) and (b). Yes Sir. except
ing one case which is also being pro
cessed in consultation with U. P. S. C.

(c) The issue o! instructions in 1his> 
regard is being finalised in consulta
tion with Department of Personnel 
and Administrative Reforms.

<d) No retrenchment is involved. 

Child Exploitation

618. SHRI M. RAM GOPAL REDDY: 
the Minister of PARLIAMEN

TARY AFFAIRS AND LABOUR be 
Pleased to state:

<a) whether Government are aw«re 
at there is widespread prevalence

of child labour and that at least there 
are 25000 of them in the capital itself;

(b) if so, the facts thereof; and

(c) what remedial steps Govern
ment have been taken or propose to 
take to abolish child exploitation?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); (a) to
(c). According to the 1971 Census, the 
total numoer of workers below the age 
of 15 years was 10.74 million, includ
ing 17,000 in the Uriion Territory of 
Delhi.

Employment of children is regulated 
or prohibited under various Labour 
enactments, such as: —

(1) Or'ldren (Pledging oi Laboui) 
Act, 1933.

(2) Employment or Children Act, 
1938.

(3) Factories Act. 1948.
(4) Plantations Labour Act, 195L
(5) The Mines Act, 1?»52.
(6) Beedi fc Cigar Workeis (Con

ditions of Employment), Act, 1966.

A workiag Group on Employment 
Children set up in April, 1&74 by the 
Department of Social Welfare in the 
Ministry of Education & Social Wel
fare has made some recommendations 
on the subject which are under the 
examination cf the Government

Creation of posts of postmen and 
Class IV employees in P&T

619. SHRI BHAGAT RAM. Will the 
Minister oi COMMUNICATIONS be 
pleased to state:

(a) whether All India Postal Em
ployees’ Union Postmen 8c Class IV 
submitted “standards for creation of




